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PrQc d4 	• 5  it1 •s Q4;  

Heard Shri N.T.Routray,Ld,Counsei for the 

applicant arid Shri 	 Ld.Stariding Coursel 

ap;earinq on behalf of the Repondents..Railways 

and perused the records placed 	fore. 

In coirse of hearing Shri Rath pintci out 

that as per the provision of the Scherie for 

grant of A.C.P. to the raiHiay servnt.s, a Screenin 

Committee as been set up by the Standing Corr ttee 

which mets twice a 'year (durinn the first week of 

3aivary of the previous Financial Year and during 

the first week of July of any Financial Year) to 

process the cases. It is in this connection, Shri 

1ath sunitted that the rnattr may be forwarded 

to the Comatittec for considering the grievances wit 

e u.rd to AC?, as raised herein. 

Hvinq he.;rd the Ld.Cunse1 of both the sides, 

we dispose of this O.A. with direction thzit the 

application be sent to the Screninq Committee to 

he h1d in the month of January, 200 to consider 

the case of the applicant, A copy of the O.A. 

may be treated as part of the ropresentation to 

be put up before the Committee. 

'ith the observation and direction as made 

alve, this O.A. is disposed of at the staoe of 

admission,. No costs. 

In vies of disposal of this 0.A, at the admi-

ssion stage, our earlier order dt,7,12.04, di,rectin 

issuance of ixtice to the Respondents is hereby 

Cl,g_l, A*- 


